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Judgement

Hon'"ble Mrs. Justice Jaya Roy

1. Heard counsel for the petitioners and counsel for the State. The petitioners are
accused in a case registered under Sections 302/34 of the I.P.C.

2. Counsel for the petitioners has submitted that though the petitioners are
named in the FI.R. but there is no specific allegation against them that they
have killed the victim lady. He has further submitted that there is no injury on
the body of the victim lady. It is further contended that the victim lady died on
09.07.2010 but the F.I.R was lodged on 04.08.2010 which is very clear from the
F.I.R itself.

3. Counsel for the State has pointed out that both the petitioners are named in
the F.I.R and petitioner no.1 is the husband of the victim lady. It is further stated
that it has come in the FI.R that petitioner nos.1 and 2 used to assault the
victim lady for which a Panchayati was taken place, even then they continued to
assault the victim lady. The victim lady, after the alleged occurrence, informed
her brother on telephone regarding the assault made by petitioners no.1 and 2.
She has also informed her brother that as she was brutally assaulted she may
not survive. It is further submitted that it has come in the impugned order that
there was some injury on the body of the victim lady. It is further pointed out
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that the fardbeyan of the informant was recorded at Sadar H.Q., Hazaribagh
when the victim lady died on 09.07.2010. Therefore, there is no question of
delay in giving the fardbeyan.

4. Considering all these aspects and considering the fact that there is specific
allegation against both the petitioners regarding torture as result of which the
victim lady died, I am not inclined to grant anticipatory bail to the petitioner.
Accordingly, the prayer for anticipatory bail of the petitioners is rejected.
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